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'·(vi) NDD 'fO BAN DIPOR'l OP COPRA 
AD CocON1J'l Ou.. 

SHRI GIPRGE JOSEPH KUNDA-
'ClCAL: (Muvattupuzha): The price 
·of eopra (dried coconut) and coco-
.nut oil ·bas ',erashed. in the market due 
to the .Import of these commodities 
. tnto our cduDtly. Kore than three 
..,UJ_ 8IDIll aDd JDarIiDal lumen 
·d x..- are deded becaWle of the 
faD ill priee of cocOriut preclucta. D 
...at . ..._ deet the ecanomIc COJldl.' 
~ Gif lterala. So. I requelt the 

diately !be import of copra aud eo&»-
nut oUlnto our counb7. 
(\:!i) 8'rIrIa BY D1iUc. BIIPLOY .... 

SBRr MUKUNDA MAND:u. (Ka-
thurapar): Sir, def~':i: employees 
(civil) allover India will launch one 
day token strike today in protest 
against the non-implementation of 
their nine-point charter of demands 
by the Ministry of Defence. This 
Ministry has taken to dilatory tactics 
for not implementing the agreement 
reached with the All India Defence 
Employees Federation on 11-8-19'79 
on the nine demands on the basis of 
which the earlier ' strike called for 
13-8-1979 was postponed. The nine-
point demands are ( 1 ) revision ot 
pay scales and avenues of· promotion ., 
on the :gattem obtaining in the rail-
way~ in respect of all categories; (2) 
,grant of two promotions for every 
category of employees during service 
as recommended by the Pay Commis-
sion; (3) opening of avenues of pro-
motion for Class IV non-ihdus.trtal 
and large number of mazdoors who are 
now stagnated and have no avenues; 
(4) bonus to all defence employees 
along with railways, p. and T. etc.; 
(5) defence orders not to be handed 
over to private sector to the -detI1-
ment of employment and earnings of 
defence employees and also at the 
cost of quality of defence goods; (8) 
statutory canteen and employees to 
be treated as government employees; 
(7) parity of leave entitlement bet-
ween the 'industrial wotkers and non-
industrial workers; (8) Vacate all 
types of victimisation; and (9) Full 
trade wiion rights to all Defence wor-
kers. 

Sir, nearly 2.20 lalths civilian wor-
kers belonging to ILE.S., BesearcIl 
and Development, A.S.C. Supply De. 
pots, Military Farms, Sainjk Hospi-
tals and a section of Air Foree and 
Naval Dock Yard workers and some 
workers in other units have not been 
paid' even 15 days' wages, althOUl'h 
the Defence I4lDistry U81U8d. to .,., 
this amount before Dona PQia.. ~ 
this • -the attitude of the Deftaaee 
IIiDistry aDd they are respoDIible far 


